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IN THE central ADMINISTRATIVE TRIBUNAL

prinlipal bench
NEU DELHI.

0• Ao No. 1151/95 Date oT decision 1

Hon^ble Stut.Lakshrai Suaminathan, Member (3)

Shri C.P.Singh
son or Late Shri P.61,. Singh,
uorking as a peon in the National
Archiees, Danpath, Neu Delhi
and residing at 2/l8, DMS Colony,
Hari Nagar, Neu Delhi

96

(Nona'for ,ths_ applicant ) ' -*

Vs.

1o Union of India, throuohtbe
Director of Estates,
Directorate of Estates,
Sirman Bhauan, Neu Delhi,

2. The General Manager,
Delhi Milk Scheme,
Ministr-y of Agriculture,-
West Pat el Nagar, Neu Delhi,

(By Advocate Sh.M.M.Sudan )

Applic ant

Respondents

ORDER (DRflt )

(Hon'ble SmtiLakshmi Suaminabho^s Member (3)

This is a part heard casa and is listed at

serial No.1 in the regular list of today, i.e. 14,10,96.

I uaited till 3PM but none has appeared on behalf

applicant. None had ©v-en appeared on behalf of

the applicant on 7. 10,1996, '

18,9,96, Shri Krishan,learned counsel for

the^ applicant haei. sought one day adjournment to bring
the relevant rules and instructions regarding allotment

of altern^ve accommodation on normal rent to the

surplus staff transferred to other departments. Neither

the applic antTbr his counsel is present today nor have

ths relevant rules and instructions bean placed on
record.
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3o In tha above circumatancss, I have roaard/Shri

l^/ n,R,Sudan,learned counsel for the respondents and carafully

perused the records#

4, The brief facts of the case are that the applicant

who had been allotted Govt, residence bearing No,2/l8,

0*13 Colony, New Delhi (Hari Nagar) uh'ila he uas in service

iith the 0,1*1,So uas .declarad surplus u. a.f, 9,3,92, Thereafter

he joined the National Archieves of India, Danpath, Meg

Delhi on 10,3,1992, The applicant has filed this application

seeking a direction to the respondents to allot an alter

native accommodation to the applicant from the Genl.Pool

and. further direction to the respondent 2 to allou the
r^.

applicant to continue to reside in the present quarter

till such time he gets the alternative accommodation,

5, As mentioned above, the applicant has failed to

place on record any relevant rules/instructions regarding

allotment of alternative accommodation on normal rent to

the sorplus staff transferred to other departments.

The respondents have, in their reply submitted that

even ithough the applicant might have bean allotted accommoda-
,  ' uas

tion in the Category of Essential Staff uhilahe/in the ̂ DFIS,

'that does not hold good as far as the allotment of General

Pool accommodation is concarned^' According to Respondent 1,

the applicant is nou entitled to Genl.Pool accommodation in

accordance uith the date of his p^ority uhich uill be

considered along with other, sicuatad persons. In the

impugned letters dated 5.7,94 and 15.5,94, the respondents

have raj acted his request for allotment of alternative

acommodation ih the Genl.Pool as it is not in accordance

uith the existing Govt, policy/guidelines. It is also

r.lBUant tha presentOA is the .saeond Case

sf the Sarlis^olfl. 2801/92 (C.P.Singh Us. U.O.I. 4 Ors)
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decided on 7.7,93 in uhich the Tribunal directed

Respondent No»1 to consider the applicant's case for

allotment of a quarter of entitled category/next belou

Category on ad hoc basis in accordance uith the rules/

instructions,

7, In the above facts and circumstances of the case,

iljis clsar that the respondents have considered the
request of the applicant in accordance uith the rules

and instructions. Further^ in ibhe absence of' any specific

rule, aad instruction, to allot the applicant ah alter

native accommodation in the Genl.Pool Qominodation uhich

is not according to his dabs of priority, the relief

prayed for by the applicant can-not be gran%dd, Ther 3 is,

therefore, no merit in this application^ It is accordingly

dL simissed. No costs,
X.

(Srat.bakshmi Suaminathan)
''^ember (3)


